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ORDERS OF THE TRIBUNAL
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25,06,03
The Applicant is absenf
on call, A return®from Re2
& 3 without any acknowledgem
nte I M satisfied that the
service is effected on them.
await return of ADs from
‘other Respondents till 21,7.0]
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made by the counsel for both the parties,
as an interim measure, it is directed that
no recovery shall be effected from the
applicant and no f£inal orders on the

- disciplinary proceedings initiated againsi: .
the applicant shall be passed without the

leave of this Tribunal.

Hand over copies of this order to the

learned counsel gt both the parties and copies
of this order along with notices be sent to

Respondents for cbnpliance. m/fv\/&‘ |
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